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*

Date o f Decizions 27.7.%4.

o 904 /92
(oA 257/88)

Mand Lal Immawat ove AEFLICAWT .

VsS.
MITo GF TIDIa & AllR. ee s PESFOITDEMVTS .
CORAM: | '

HOM'RLE MR, JUSTICE D.L. MEHTL, VISE CHAIRMAL.
HOM'RLE M, O . SHARME, MEMBER (A) .

FDI‘ th& l"‘ L'.'l dnt e e e IPT PEPSOI\’ .
For the PRespondsnts eee SHPI V.2. GURJAR.

FER HOU'BLE MR. O.F . SHAR Mi, MEMBLER (A) .

applicant Mand Lal fumawat has £iled this applicatim w/s 19
af the zdministrztive Tribunals Ack, 1295, oraving that the
respondents may be directed to promots the agpplicant on the post
of Inspector from the post of D2 from the date hiz junicrs have
keen promoted vide opdar dated 17.7.287 with all oonsequential

bene fits.
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2. The applizant iz working as UD2 in the Customs and Central
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Department « He was offered pramction to the post of Depky

i Supldt. by order dated 17,6.27 but he: deslinsd £2 join the
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2zid post on the Jround that he was also eligible for promction

tr the post of Insgector, which was hicher post. Theresfter,

§

his nams was oonsidered by the 0PZ for promotion o the pogt of
Inspector. He waz, hmwever, not Jgranted promction ag Inspector
while his juniors wers granted promsticon on the basis of the

recommendat ions of the DE2. The applizant's grizsvance is that
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vhen hz had bsen found £i

Suedt., e o¢cmld not have besn iynorsd for the post of Inspector

» ¥

beoxnse e selection 1 the criterion for promotion £0o both thes
post s. \
3. The respondents in their reply have stated that the applican

name wazs coxnsidered by the DRC for the post of Ingpeoctor bat the

DEC Aid nat £ind him suitanle for eelection for appointment to the
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post of Inspector. It ie for this reason that the apolicant was
not qxantwd promotion 2s Inspector.

4, The applizant himzelf conceded thzt although selssticn is
the criterion for bhoth the posts, there iz 3also an interview
prezcribed for gz laction o the post of Inspestor. In the
circumstances, ik 2annct be 22313 that the oriterion £or szlection

for both the poztz is ddentical. In the circuamstanc
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DEC did not £ind the apolicant Y promokticn o the ol

Inspector, the red punlcn 3 were justifisd in ignoring him f£or

promot ion to the said post .

5. In the clircumstances, we £ind no merit in this O0A and the
same iz dizwizsed achopdingly. Mo order a2z to costa.
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